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Judgement

Goutam Bhaduri, J

1. Heard.

2. The present petition is preferred for transfer of a matrimonial case filed by the husband under Section 9 of the Hindu

Marriage Act, bearing

No.460-A/17, which is pending before the Family Court, Bilaspur and prayer has been made to transfer this case at

Family Court, Durg.

3. Learned counsel for the petitioner submits that the wife has already filed two cases at the earlier point to time under

Sections 125 Cr.P.C. and

under Section 12 of the Domestic Violence Act, which are pending before the Family Court, Durg. It is further submitted

that the wife is suffering

with certain ailments and it is extremely difficult for her to travel all the time from Durg to Bilaspur and no prejudice

would be caused to the husband if

the case filed under Section 9 of the Hindu Marriage Act, is transferred to the Family Court, Durg, therefore, the case

may be transferred to the

Family Court, Durg.

4. No representation is made by the respondent despite service of notice.

5. Considering the background and the factual aspect of the case, in the opinion of this Court, no prejudice would be

caused to the husband if the case

is transferred to the Family Court, Durg, as it is always the convenience of the wife has to be considered and is to be

given a priority. Accordingly, the

case filed by the respondent namely Bhuvneshwar Prasad Sahu before the Family Court, Bilaspur bearing No.460-A/17

is directed to be transferred



to the Family Court, Durg. The parties are directed to appear before the Family Court, Durg on 15th of November, 2018

and if the

respondent/husband fails to appear, the Family Court, Durg shall issue notice to the respondent/husband for his

appearance.

6. With such observation, the petition stands disposed of.
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